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gramns in some States and, if so, what
is their experience and whether they
want to extend it to other States also?

Shri Govinda Menon: . There has
been no State trading of the type
mentioned in the question, that is to
say, the introduction of State trad.ng

in entire foodgrains. Tha! has rot
been recently introduced by any
State.

Shri Liladhar Kotoki: May I know,
if it is not entire foodgrains, what are
the foodgrains .in which Stat2 trading
is there and the Government warts
to extend to other States?

Shri Govinda Menon: There 1s no

‘proposal to extend anything of - this .

type. Entire foodgrains means ail the
production in any -commoditty.  No.
such step has been taken by zny State
recent y.

Shri N, R. Laskar: I would like to
know whether the Eood Corporstion
has made any headway so far as the
procurement is concerned in ary of
the States.

Shri Govinda Menon: It is
headway.

making

Shrimati Lakshmik>nthamma: May
"1 know whether the Government, in
principle, agrees that ultima‘ely the
State tra’ing in foodgrains siould be
introduced? :

Shri Govinda Menon: That we have
not considered. But there is an ex-
tent of State trading even today.

Shrl Bishwanath Roy: In view of
the hoarding of the foodgrains and the
rise in oprices of th-se grains may I
know whv Government has lieen so
indiffarent in the State trading of
foodgrains. '

F'-i Govinda Menon: There 1s no
.. indifference.
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Demands of Food Corporatiem
Employees

+
©333. Shri S. M. Banerjee:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
~ shri A. K. Gopa'an:
Shri Dasaratha Deb:
Shri Kolla Venkaiah:

Will the Minister of Food, Agricul-
ture, Community Developmcnt and
Cooperation be pleasad to state:

(a) whether it is a fact that all the
demands of the employees of the Fcod
Corporation of India have been con-
ceded by Government;

(b) if not, which of the demands are
still outstanding; and

(c) the steps taken by Governraent
to arrive at a negotiated cettlemgnt? .

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation. (Shrl
Govinda Menon): (a) to {c¢). The
reference apparently is to the demands
of the employzes of the Fond Depart-
ment in connection with their transfer
to th= Food Corporation of Iniia. The
terms and conditions under which
such transfers should be cffected are
stili under the consideration of the
Government and wil be finalised snly
after full consideration of the demands
made in this bz:half by the Staff
Associations concerned,

Shri S. M. Banerjee: Last time, in
reply to a similar question, to a Short
Notice Question or a Call Attention
Notice, the hon. Minister ¢f Food
and Agriculture, Shri Subramaniam,
said that all other items including
seniority ani othzr things had Leen
settled and that the only one item
which-was stil' unsettled was whe-
ther article 311 of the Cecnstitution
shonld be made aoplicable to these
employees to safsguard their interests.
I want to know whether that is the
only prohlem whizsh is sti'l unresolv-
ed or there are other problems ulso
and, if so, what are those problems.
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Bhrl Govinda Menon: FEven that
question has been settled. Lh2 Gov-

ernment have now dacid2d thzt the
guarantee given to Government ¢m-
p oyees under article 311 of th2 Con-
stitution should be ext:ndazd to these
persons also. Thore was a discussion
on 3rd Augzust, 1966, on an amendment
to the Food Corporation Act which

was prepared and the matter is pro-'

ceeding now.

Shri 8. M. Banerjee: I would like
to know whether this amendment will
Be brought in consultation with the
employees of the Food Dzpartment
who have now been transferred to the
Food Corporation and if s», when all
matters, including this matter, are
likely to be finalised.

Shri Govinda Menon: From time to
time discussions. are being held with
the representatives of the employees’
ussociations.

Mr. Speaker: When will it be fina-
Bsed?

Shri C. Subramaniym: Wc expect
the amendment to be brought in the
November s2ssion. Before that, we
will be able to finalise all the things.

Shri A. K. Gopalan: May I know
what ig the reason for the delay in
deciding on' the .simple queslion of
transfer of employe=s of Food Depart-
ment to the Food Corporation?

shri Govinda Menon: All the gues-
tions have been settled and now the
draft of the Bill for amending the Act
is rzady and as was stated, it is pro-
posed or hoped to bring the legisla-
tion in the next session of Pariiament
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Shri Govinda Menon: The demends

of these employees have bzen that en
transfar to the Food Corporation. . .

Mr. Spexker: The question is what
is the total expenditure. H

Shri Govinda Menon: I would like
to have rnotice to give that figure.

All right.

Shri N. Sreekantan Nair: May 1
know whether the sarvice conditions
of about 20,000 employees who are
going to be transferred or who have
been transferred to the Food Corpo-
ration have been finalised and whe-
ther they will continue to enjoy the
service conditions which they enjoyed
under the Government of India or
they wil be asked to resign from the
Go_vernment?

Mr. Spzaker:

Shri Govinda Menon: They will con-
tinuz to enjoy all the privileges.

Sbri N. Srezkantan Nair: My ques-
tion was whether they would continue
to be in government servicz. Enjoy-
ing the privileges is another question.
I want to know whether they will
continue to be in government service.

Shri Govinda Menon: They them-
selves have made no.such demands.
They only wanted the privileges to be
extended.

Mr. Speaker:
Nigam,

Shrimati Savitri

Shri Surendranath Dwivedy: It
should be made clear as to whether
they would czase o be.government
employees.

Shri C. Subramaniam: They beecome
employees of the Food Corporation of
India. But in getting transferred to
the Food Corporation of lndm, what-
ever priviloges they enjoyed ih #ov-
ernment service will be made avail-
able to them. But nonetheless they

_would be servants of the Food Cor-

poration of India and not government
servants. That should be made clear.

Shrimafl Savitri Nfgam: What are
the salient points of achieveinents
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made so far by the Food Corporation?
When was it established and how
much money has been spent so far on
it?

slm Govinda Menon: If it arises out
of this question, the answer is that
the Food Corporation was established
on 1st January, 1965, and it is ‘pro-
gressing from month to month in its
achievements.

Shrimati Savitri Nigam: What are
the salient points of achievements?

Mr. Speaker: The achievements are
80 many that they cannot be describ-
ed during Question Hour.

Air Corporations

+
#334. Shri Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manchar Lohia:

Will the Minister of Transport, Avia-

. tion, Shipping and Tourism be pleased

tp refer to the reply given to Starred

Question No. 1575 on the 10th May;

1966 regarding Air Corporations and
state:

* {a) whether the charges in the letter
?u;he Secretary have since been exa-
ed;

« (b) if so, how many charges have
been found to be prima facie true and
tequire a judicial probe;

_".,(c) whether Government propose to
set up a public inquiry; and

< (d) whether any departmental or
other action has been faken against
the 9mcers involved?

i:0Fhe Minister of State in the Minis-
4ry of Tramspart and Aviation (Shri
C. M. Poonacha): (a) Yes, Sir. The
{exult of the examination has already
een conveyed to the hon. member

(b) and (d). As the hon. member
is aware the cases of P form are
within the cognisance of the Enforce-
ment Directorate. The Corporation
has found seven officers answerable of
whom four are in the service of the
@orporation. Disciplinary proceedings
ére being teken agninst them. AS
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regards Shri Bakshi who is under sus-
pension, the inquiry has been com-,
pleted and orders are likely to be
passed in the course of a week. In.
the defalcation case in Hong Kong the
official concerned is being prosecuted
In the ammunition cas= the officials
who sent it without authority have
been reprimanded. :

As regards Shri Rustomii. action will
be considered after the Bakshi case
is disposed of. In no other case is #
necessary to take any action, but. as
the hon. member is aware, Air-India
have been asked to place all the
matters before the Board with a view
to bringing before it the general ques.
fion of laxitv in the working of the
Commercial Depar‘ment. The Board
is meeting on the 19th Ausgust. After
known. the
matter will be further comxdered by
Government,

(c) Government consider that =o far
as these matters are ron~erned thev are
quite competent to deal with fhrm
and any issues that may arise and i+ s
not necessary to have any publie
inquiry.
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. Mr. Spesker: Why sre thee mes
being: enterusted to the €BI Yer
inquiry?

Shri C. M. Poonachx: The Enforee-

ment Directorate is quite competent to
deal with this, ma they are inrvest-





